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Date of irder : 	181096 
L'esejt 	HOflhble 	

ice-Chajrfl)afl 
HOntLle 	 U k h e rj ee Administiative Member,. 

ASIN KUM/R PAUL 

Is. 

UNION OF INDIA & ORS 

U.NLI3TE 	 . 	. 

Pls.8.Ghosh Outt 5, counsel appears ror the applicant 
and moves this application Jk3 an unlisted motion today.i This be 
ljstd For admjsaj0 hearing on 12,11.96. Petitioner shall forth.. 
with ser 	

the copy of the, application on all the respondents 
tJi th all annexures.4 Respondentsshall rile reply at least a weak before the date. 	 . 

2. 	
In the meantime ui direct by way of interim measure 

'that no order impojg Penalty shall be passed till 
the date fixed•  

Order passed this date shall be cormznjcated by the petitfonar to 
the respondents. Respondents shall be 'atliberty to seek mpd'ifica 
tionp the 

interirnorder on filing reply. 
3 

10 

 Let8 plain copy of 
this order be handed over to both the CouflSøl for necessary action.' 

Ad 
Pb frb er 	

Vice_Chan' 


